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Title: Need to regulate the influx of foreign-grown rubber, either by imposing a ban on it or by enhancing the import duty.

SHRI ANTO ANTONY (PATHANAMTHITTA): Madam Speaker, several Members of Parliament including me raised the issue of falling prices of natural
rubber in domestic market on various occasions in Lok Sabha and outside. In response to that, the Government repeats the same answer that the
price of natural rubber in the country is determined by the price trends in the international markets, that a proposal for enhancing the import duty is
under consideration of the Government, and that the Government is implementing various schemes for scaling up the production of natural rubber.

I would like to invite the attention of the Government to the fact that falling prices of natural rubber is largely related to the massive influx of foreign
rubber into domestic market under various import routes and channels. This created an artificial surplus of rubber in domestic market as a result of
which there is no demand from the manufacturers. It is learnt that the manufacturers have stocks of rubber to meet their requirement for the next
six months. This stockpile has already exceeded the mark of 3.5 lakh metric tonnes of natural rubber. Due to the reluctance of manufacturers to buy
domestically produced rubber, there has been no rubber trade taking place in domestic market for the last several days. Only middlemen procure
rubber at the rate of below Rs.100 per kilogram

Procurement price of one kilogram rubber is Rs.150. In 2011 it was Rs.250. This shows that the rubber growers in the country are in an acute
financial crisis. Large scale import of natural rubber is the major reason behind the fall in prices rather than the influence of price trends in
international markets. It is obvious from the fact that a fall in prices does not lead to a corresponding decline in prices of finished products of rubber.
Therefore, the Government should take urgent measures to regulate the influx of foreign-grown rubber, either by imposing a ban on it or by
enhancing the import duty.

Hon. Commerce Minister assured in Rajya Sabha that she was going to enhance the import duty up to 25 per cent. In Lok Sabha, the Parliamentary
Affairs Minister assured us that he would instruct the Minister to call a meeting of Kerala MPs and discuss the matter immediately. But nothing
happened in the last so many weeks. It is a serious issue. There is one more issue. The import duty on the tyre imported in the country is only 12
per cent. To enhance the import duty on imported tyres upto 25 per cent is a necessity. The used tyres are imported into the country. We have seen
the trend in the last so many years that almost 60 per cent of the manufacturing units are closed now and 40 lakh rubber farmers are in severe
crisis. ...(Interruptions)

HON. SPEAKER:

S/Shri M.B. Rajesh,

Joice George,

Jose K. Mani and

P.K. Biju are allowed to associate with the matter raised by Shri Anto Antony.

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, when a promise is made in this House to convene a meeting, it is the duty of the concerned
Minister to call the meeting immediately, otherwise what is the use raising this issue and keeping quiet? This also goes against him; we will have to
move a Privilege Motion. ...( Interruptions)

HON. SPEAKER: I will ask the Parliamentary Affairs Minister about it....(Interruptions)

SHRI MALLIKARJUN KHARGE : We asked for the Motion from the Government for the farmers. When its importance is not known to the Government,
then what is the use? 3€| (Interruptions)
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, in the other House, the Minister of Commerce made a statement....(Interruptions)
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